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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH :: NEW DELHI
ORIGINAL APPLICATION NO. 142 OF 2022

IN THE MATTER OF :
JAYANT KUMAR ... APPLICANT

Versus.

MoEF & CC & Ors. .. RESPONDENTS

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE
JOINT COMMITTEE REPORT DATED 30.06.2022

MOST RESPECTFULLY SHOWETH:

L. That the Joint Committee Report dated 30.06.2022 is false
and vague as according to order dated 28.02.2022 of this Hon’ble
Tribunal report has been called for dealing with grievances raised
by the applicant unfortunately which have not been dealt with in
the present Report, hence, these objections to the Joint
Committee Report dated 30.06.2022 are being filed on behalf of
the applicant.

1. That it is stated in Para 1 of the report dated 30.06.2022,
with regard to violation of judgment of Hon’ble Supreme
Court of India in (2012) 4 SCC 629 (Deepak Kumar v

State of Haryana) which says “a cluster approach to mines

should be taken” whereas in the present case a cluster
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block of Gata No. 7536 of around 16-17 hectares has
been broken into homogeneous blocks Khand-1 (4.970
ha.); Khand-2 (4.000 ha.); Khand-3 (4.000 ha.) and
Khand-4 (4.000 ha.).

A. No explanation in the Report as to why a cluster
block of 16-17 hectare divided into 4 homogenous
parts (4-Khands) of 4 hectare and more than 4

hectare?

That it is stated in the report, leases in question were
granted in light of Uttar Pradesh Minor Minerals
(Concession) Rules, 2021, it 1is submitted here
proceedings of leases in question started on 01.06.2018
and completed on 05.10.2020 & 06.11.2020 during this
2021, Rules were not in existence and 2021, Rules came

into force on 29.10.2021 only.

That as per Uttar Pradesh Minor Minerals (Concession)
Rules mining lease deeds should be executed within a
period of one month from the dated of grant of
Environmental Clearance, in the present case mining
lease deeds have been executed around after two years

from the dated of grant of Environmental Clearances.

B. No Explanation in the Report as to why mining

lease deeds were executed around after two years on
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05.10.2020 and 06.11.2020 from the date of grant of

Environment Clearance on 23.10.2018 ?

That as contented in report dated 30.06.2022, Khand-1
(4.970 ha.); Khand-2 (4.000 ha.); Khand-3 (4.000 ha.) and
Khand-4 (4.000 ha.) are parts of Gata No. 7536 Ga Mi
(Area 42.1520 hectare) is absolutely wrong, hence denied
in reality all these abovementioned 4 Khands are part of

7536 Gha land of Reserved Forest (60.1220 hectare).

That it is pertinent to mention here Gata No. 7536 is a
vast area of 106.396 hectare consist of Gata No. 7536
Gha RESERVE FOREST (60.1220 hectare) and Gata No.
7536 Ga Mi PAHAD (42.1520 hectare) as per revenue
records which were not demarcated on map on the date of
publication of advertisement (01.06.2018), so, taking
advantage of it State Authorities modified Gata No. 7536
Gha as Gata No. 7536 Ga Mi of their own for the
convenience of leasing out the said Gata No. 7536 Gha
(reserved forest) as Gata No. 7536 Ga Mi (pahad) for
illegal mining of minor minerals, meaning thereby all
leased out 4 Khands were RESERVED FOREST, further as
on today out of entire area of 106.369 hectare of 7536

only around 16-17 hectare land (subject matter of present
case) is remaining where minor minerals are available
otherwise the rest of area of Gata No. 7536 are trench of

60-80 meters from surface and no surviving forest
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(60.1220 hectare) present on spot due to continuous
illegal mining in past permitted by State Authorities as
per their convenience. A true photocopy of certified map
of Gata No. 7536 obtained on 29.01.2020 is annexed
herewith as ANNEXURE-R-1.

That in view of contentions made above, it is apposite to
refer a letter dated 08.09.2014 of The Chief Forest
Conservator, Mirzapur Region, Mirzapur addressing to
The District Magistrate, Sonbhadra where a great concern
raised with regard to demarcation of forest area in Gata
No. 7536, in absences of which lease holders carrying out
illegal mining on forest land (60.122 hectare) by declaring
it their own lease area for mining. A true copy of the letter
dated 08.09.2014 of the Chief Forest Conservator is
annexed herewith as ANNEXURE-R-2.

C. In view of the contentions made above a
demarcated map of Gata No. 7536 showing Gata No.
7536 Ga Mi & Gata No. 7536 Gha should be called

upon.

D. In view of the contentions made above whether
on granted mining lease area GENERAL CLAUSE of
EIA Notification, 2006 will apply or not ?
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7. That it is alleged in the original application the mining
proponents respondent nos. 5 & 6 are carrying out illegal
mining outside the granted mining area with regard to
which nothing has been stated / discussed in the Report
dated 30.06.2022.

E. Report with regard to illegal mining on outside

the granted mining area should be called upon.

II. Therefore, it is humbly prayed to this Hon’ble Tribunal to
reject the report dated 30.06.2022 and call upon report on points

A to E in view of objections made above.

APPLICANT
Through
Place : New Delhi
Dated : 04.08.2022

(Vikas Kumar Singh)

Counsel for the Applicant

134, M.C. Setalvad Block,
Supreme Court of India, New Delhi
M. No. 9911111246

Email : vksofficescwgmail.com
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(P UTTAR PRADESH

s o BEFORE THE NATIONAL GREEN TRIBUNAL 58AE 027458
e PRINCIPAL BENCH, NEW DELHI
act’ : ORIGINAL APPLICATION NO. 142 OF 2022
IN THE MATTER OF
Jaylnt Kumar : : «esse Applicant
_ Versus
Minfstry of Environment, -
Forest & Climate Change & Ors. ...... Respondents
AFFIDAVIT

I, Jayant Kumar aged about 33 years S/o Ram Subhag R/o Village & Post - Arangpani,
P.S. - Myourpur, Arangpani, Dudhi, Distt. = Sonbhadra (U.P.) 231208 at present
Sec]etary — Aadarsh Sewa Samiti and at present in Dudhi do hereby solemnly affirm and
state as under :- :
l. That I am sole applicant in the present Original Application and I have been
" dealing with the subject matter of this application and therefore I am well
conversant with the facts and circumstances of the case and competent to file this
5 affidavit. ; ‘
). The accompanying objections to the report dated 30.06.2022 has been drafted
l under my instructions and the facts mentioned therein are true to my knowledge
and the records obtained and the legal submissions are on the advice of the
g

counsel believed to be true. .\ L_;?ﬂ""' T
(@ o

T DEPONENT
en\d\2r

VERIFICATION :

ve named deponent do hereby verify that the contents of para 1 and 2 of the
vit are true to my knowledge.

Dudhi, Sonebhadra this the 04 day of August, 2022 GhTea ® XN

e DEPONENT

o\;\&\a&
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